THE ANDHRA PRADESH (AGRICULTURAL
PRODUCE AND LIVESTOCK) MARKETS ACT, 1966.

ACT No. 16 OF 1966.

An Act to consolidate and amend the law relating to
the regulation of purchase and sale of agricultural
produce, livestock and products of livestock and the
establishment of markets in connection therewith.

BE it enacted by the Legislature of the State of Andhra
Pradesh in the Seventeenth Year of the Republic of India as
follows :-

1) This Act may be called the Andhra Pradesh

(Agricultural Produce and Livestock ) Markets Act, 1966.
(2) It extends to the whole of the State of Andhra Pradesh.
(3) It shall come into force on such date as the Government
may, by notification, appoint.

2. In this Act, unless the context otherwise requires:

(1)  “ Agricultural produce” means anything produced from
land in the course of agriculture or horticulture and includes
forest produce or any produce of like nature either processed
or un-processed and declared by the Government by the
notification to be agricultural produce for the purposes of this
Act:

[(1a) “ Assessing authority” shall mean the Secretary of the
Market Committee as specified in its bye-lawa];

(i) “ Director of Marketing” means the Director of
Marketing appointed by the Government. [ and includes the
Commissioner of Development of Marketing]

(ili)  “ Government ” means the State Government;

(iv) “growers” means a person, who produces by
himself or by hired labour or otherwise, or receives
under tendency agreement, the agricultural produce,
but does not include a dealer or commission agent in
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such produce, although he may be a grower of such
produce.

If any question arises as to whether a person is a grower or
not, the decision of the Director of Marketing thereon shall be
final.

(v) ‘Livestock’ means cows, buffaloes, bullocks, bulls,
goats and sheep and includes poultry, fish and such
other animals as may be declared by the Government
by notification to be livestock of the purposes of this
Act’

(vi) ‘market’” means a market established under sub-
section (3) of section 4 and includes market yard and
any building therein;

(vii) ‘market committee’ means a committee constituted
or reconstituted under the provisions of this act’

(viil) ‘municipality’ means any municipality governed by
the law relating to municipalities for the time being
in force in the State and includes the Municipal
Corporation of Hyderabad.

(ix) ‘notification’ means a notification published in the
Andhra Pradesh Gazette, and the word ‘notified’
shall be construed accordingly’

(X) ‘notified agricultural produce, livestock or
products of livestock’® means agricultural
produce, livestock or products’ of livestock
specified in the notification under section 3’

(xi) ‘notified area’ means by area notified under section3
(xii) ‘notified market area’ means any area declared to
be a market area by notification under section 4’

(xiii) ‘person’ means an individual or company or an
association of individuals, whether incorporated or
not, and includes a Joint Hindu family’

(xiv) ‘prescribed’ means prescribed by rules and made
under this Act;

(xv) ‘products of livestock® means such products of
livestock as may be declared by the Government by
notification, to be products of livestock for the
purposes of this Act.

(xvi) ‘trader’ means the person licensed under sub-
section (1) of Section 7 and includes the person in
whose management the collection of fees is placed



whether he is called a commission agent, ginner,
presser, warehouseman, importer, exporter, stockist
or by whatever local name he is called)

3. (1) The Government may publish in such manner as may Declaration of
be prescribed a draft notification declaring their intention of notified area
regulating the purchase and sale of such agricultural produce,

livestock or products of livestock in such area as may be

specified in such notification.

(2) Such notification shall state that any objections or
suggestions which may be received by the Government from
any person with in a period to be specified therein will be
considered by them.

(3) After the expiration of the period specified in the draft
notification and after considering such objections and
suggestions as may be received before such expiration, the
Government may publish in such manner as may be
prescribed a final notification declaring the area specified in
the draft notification or any portion thereof, to be a notified
area for the purposes of this Act in respect of any agricultural
produce, livestock and products of livestock specified in the
draft notification.

(4) Subject to the provisions of sub-sections (1).,(2) and (3),
the Government may, by notification —
(a) exclude from a notified area, any area comprised
therein; or
(b) include in any notified area, any area specified in
such notification; or
(c) declare a new notified area by separation of area
from any notified area or by uniting two or more
notified areas or parts thereof or by uniting any area
to a part of any notified area;

Provided that where, as result of declaration of a new notified
area under this clause, the entire area comprised in an existing
notified area is united to one or more notified areas, the said
existing notified are shall stand abolished.

4. (1) The Government shall constitute, by notification, a Constitution of a
market committee for every notified area from such date market



as may be specified in the notification and the market
committee so constituted shall be a body corporate by such
name as the Government may specify in the said
notification, having perpetual succession and a common
seal with power to acquire, hold and dispose of property
and may, by its corporate name, sue and be sued:

Provided that any market committee functioning
immediately before such constitution in respect of a
notified area abolished under the proviso to clause(c) of
sub-section(4) of section 3 shall stand abolished.

(1-A) Any notification made under sub-section
(1) for the constitution of a new market committee in
respect of any new notified are declared under clause (c)
of sub-section (4) of section 3, may contain such
supplemental, incidental and consequential provisions,
including provisions as to the composition of the new
market committee or new and existing market committees
and the apportionment of the assets and liabilities between
the market committees affected thereby.
(2) It shall be the duty of the market committee to

enforce the provisions of this Act and rules and

bye-laws made thereunder in the notified area.

3) (a) Every market committee shall establish in the
notified are such number of markets as the
Government may, from time to time, direct for
the purchase and sale of any notified agricultural
produce, livestock or products of livestock and
shall provide such facilities in the market as may
be specified by the Government, from time to
time, by a general or special order.

(b) Every market committee shall also establish in
the notified area such number of markets as the
Government may, from time to time, direct for
the purchase and sale, solely of vegetables or
fruits and shall provide such facilities in the
market as may be specified by the Government,
from time to time, by a general or special order.

(c) The market committee shall declare, by the
notification, the Ilimits of every market
established by it under clauses (a) and (b) (
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hereinafter referred to as the market area).

(4) As soon as may be after the establishment of a market
under sub-section(3), the Government shall declare by the
notification the market area such other area adjoining
thereto as may be specified in the notification, to be
notified market area for the purpose of this Act in respect
of any notified agricultural produce, livestock or products
of livestock.

(5) Subject to the provisions of sub-sections(1),(2),(3) and
(4), the Government may, by notification —

(a)exclude from a notified market area, any area
comprised therein; or

(b)include in any notified market area, any area specified
in such notification.

5 (1) Every market committee shall consist of fourteen
members and shall be constituted by the Government
by notification in the following manner —

(i) Eight members to be appointed by the Government in
consultation with the Director of Marketing from among
the following categories of growers of agricultural
produce, owners of livestock and products of livestock in
the notified area, namely:-

(@)  growers of agricultural produce who are small farmers;

(b)  growers of agricultural produce other than small

farmers;
(c)  owners of livestock and products of livestock :

Provided that, there shall atleast be three members from
among persons belonging to Scheduled Castes, Scheduled
Tribes, Backward Classes, minorities and women:

Providing further that, there shall be atleast two members
representing the category of small farmers;

(i)  two members to be appointed by the Government in
consultation with the Director of Marketing from among the
licensed traders in the notified area of whom one shall be a
small trader;

(i) one member to be appointed by the Government from
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among the Presidents or persons-in-charge, if any, for the
time being performing the functions of Primary Agricultural
Co-operative Societies or the Co-operative Marketing
Societies having their area of operation within the notified
area,

(iv) the Assistant Director of Marketing having jurisdiction
over the notified area or any other officer nominated in this
behalf by the Director of Marketing;

(v) the Assistant Director of Agriculture or Assistant
Director of Horticulture or Assistant Director of Animal
Husbandry or Assistant Director of Fisheries having
jurisdiction over the notified area or any other officer
nominated in this behalf by the concerned Head of the
Department;

(vi) Chairperson of the Municipality or the Sarpanch of the
Gram Panchayat, as the case may be, in whose jurisdiction the
office of the Market Committee is located:

Provided that in the case of a Municipal Corporation
constituted under ant law relating to Municipal Corporations
for the time being in force in the State, one person as may be
nominated by the Corporation shall represent the Corporation
in the Agricultural Market Committee concerned where a
notified area comprises the Corporation also.

Explanation I: For the purpose of this sub-section, a
‘small farmer’ means a farmer holding an extent not more
than 4,04686 hectares (ten acres) of dry land or 2,02343
hectares (five acres) of wet land.

Explanation II: (1) In computing the extent of land
held by the farmers for the purpose of this sub-section,
0.404686 hectares (one acre) of wet land shall be deemed to
be equal to 0.809372 hectares (two acres) of dry land.

(2) Every market committee shall have a Chairman
appointed from among its members specified in Clause(i) of
sub-section (1) and Vice-Chairman be appointed from among
its members specified in Clause (i) or Clause(ii) of sub-
section (1), by the Government in consultation with Director



of Marketing ;]

(3) Save as otherwise provided in this Act, the term of
office of the members appointed under sub-section (1) shall
be three years from the date of appointment:

Provided that a member appointed under [clause(ii) of
sub-section (1) shall cease to hold office, if he ceases to be a
traders:

Provided further that a non-official member of the
market committee shall cease to hold his office if he absents
himself from three consecutive meetings of the committee,
including meetings which for want of quorum could not be
held.

Explanation : For the purposes of the second proviso,
no meeting of the market committee from which a member
that meeting was not given to him.

(4) Where a person ceases to be a member under the
second proviso to sub-section (3), the Chairman shall at once
intimate the fact in writing to such person and report the same
to the market committee at its next meeting. If such person
applies for restoration to the market committee on or before
the date of its next meeting or within fifteen days of the
receipt by him of such intimation the market committee may
at next meeting after the receipt of such application restore
him to his office:

Providing that a member shall not be so restored more
than twice during his term of office.

(5) The Government may, by notification, remove the
chairman or vice-chairman, who in their opinion willfully
omits or refuses to carry out or disobeys the provisions of this
Act or any rules or bye-laws or lawful orders issued
hereunder or abuses his position or the powers vested in him,
after giving him an opportunity for explanation, and the said
notification shall contain a statement of the reasons of the
Government for the action taken.

(6) Any person removed under sub-section (5) from the
office of Chairman or Vice-Chairman shall not be eligible for



appointment to wither of the said offices, until the date of
next reconstitution of the market committee under sub-section
(1) of section 6.

(7) Any other member of a market committee may, at
any time, be removed from office by the Government for such
reasons and after such inquiry, as may be prescribed.

(8) When any vacancy occurs in the office of a member
it shall be filled in the manner laid down in sub-section(1):

Provided that no such vacancy shall be filled within three
months before the expiration of the term of office of the
member.

(9) The member appointment to fill a vacancy under
sub-section (8) shall hold office for the remainder of the term
of his predecessor.

(10) When any vacancy occurs in the office of a

chairman or vice-chairman, it shall be filled in the manner
laid down in sub-section (2) and the person [appointed] to fill
in such vacancy shall hold office only for the remainder of the
term of his predecessor.
6. (1) The Government shall reconstitute the market
committee on the expiration of the term of office of the
members of the market committee or of the term as extended
under sub-section(2).

(2) The Government may extend the term of office of
the members of a market committee for a period not
exceeding one year:

Provided that no such extension shall be given
for a period exceeding six months at a time.

(3) (&) Where, for any reason, there is delay in the
constitution of the market committee in accordance with the
provisions of this Act, the Government may appoint a person
or persons to manage the affairs of the market committee
[until the market committee is re-constituted]

(b) The person or persons so appointed shall, subject to
the control of the Government and to such instructions or
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directions as they may issue from time to time, exercise the
powers, discharge the duties and perform the functions of the
market committee and take all such action as may be required
in the interests of the market committee.

(c) The Government may fix the remuneration payable
to the person or persons so appointed. The amount of such
remuneration and other costs, if any, incurred in the
management of the market committee shall be payable out of
the Market Committee Fund.

(d) The Government may at any time, and shall at the
expiration of the period of appointment of person or persons
so appointed, arrange for the constitution or reconstitution of
the market committee in accordance with the provisions of
this Act. The person or persons so appointed shall cease to
manage the affairs of the market committee on such
constitution or reconstitution.

6-A. If the Government are of the opinion that the
Chairman of the Market Committee willfully omitted or
refused to carry out the orders of the Government for the
proper working of the Market Committee or abused his
position or the powers vested with him, and that the further
continuance of such person in office would be detrimental to
the interests of the Market Committee or the inhabitants of the
market, the Government may, by order, suspend the chairman
of the market committee form office for a period not
exceeding three months pending investigation into the said
charges and action thereto under the foregoing provision of
this Section.

Provided that it shall be competent for the Government
to extend from time to time, the period of suspension for such
further period not exceeding three months, so however, that
the total period of suspension shall not exceed six months.

6-B Notwithstanding anything in this Act or the rules made
thereunder, where in the opinion of the Government, the
Chairman of the Market Committee willfully omits or refuse
to carry out the orders of the Government for the proper
working of the market committee or abuses his position or the
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powers vested in him, they may by order, withdraw all or any
of the powers vested in him by or under this Act pending
investigation into such omission, refusal or abuse of position
or power, and cause all or any of the powers and function of
the Chairman to be exercised and performed by such person
or authority as the Government any appoint in that behalf.

7. (1) No person shall, within a notified area , set up,
establish or use, or continue are allow to be continued, any
place for the purchase, sale, storage, weighment, curing,
pressing or processing of any notified agricultural produce or
products of livestock or for the purchase or sale of livestock
except under and in accordance with the conditions of a
licence granted to him by the market committee:

Provided that the market committee may exempt form
the provisions of this sub-section any person who carries on
the business of purchasing or selling any notified agricultural
produce, livestock or products of livestock not exceeding
such value as may be prescribed:

Provided further that a person selling notified
agricultural produce, livestock or products of livestock
grown, reared or produced by him, shall be exempt from the
provisions of this sub-section, but the Government may, for
special reasons to be recorded in writing, withdraw such
exemption in respect of any such person.

Provided also that the market committee shall not renew the
licence granted under this section, unless the license pays all
the arrears of amount due to it under provisions of this Act.

Explanation: Nothing in the second proviso to this sub-section
shall be construed as exempting a co-operative marketing
society registered or deemed to be registered under the
Andhra Pradesh Co-operative Societies Act, 1964, selling
notified agricultural produce, livestock or products of
livestock or products of livestock for his own domestic
consumption.

(2) Nothing in sub-section (1) shall apply to a person
purchasing notified agricultural produce, livestock or
products of livestock for his own domestic consumption.
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(3) A licence granted under sub-section (1) shall be in
such form and subject to the payment of such fees, as may be
prescribed:

Provided that no fees shall be charged for the grant of a
licence —

(i)  tothe Khadi and Village Industries Commission;

(i)  to as co-operative marketing society referred to in the
explanation to sub-section(1);

(i) to a person merely for curing , pressing or processing
any notified agricultural produce or products of livestock.

(4) (a) A licence under sub-section (1) may be refused to a
person —

(i) whose licence was cancelled and one year has not
elapsed since the date of the cancellation;
(i)  who has been Convicted of an offence or been guilty of
misconduct which, in the opinion of the market committee
affects the said person’s integrity as man of business;
(iti)  in regard to who the market committee is satisfied after
such inquiry as it considers adequate, that he is a benamidar
for, or a partner with, any other person to whom a licence
may be refused under sub-clause (I) or sub-clause (ii):
(iv) if, in the opinion of the market committee, the grant of
a licence is likely to affect the transaction of purchase or sale
in the market or the levy of market fees therefore.

(b) The market committee may, in accordance with such
rules as maybe made by the Government and after such
inquiry as it deems fit, cancel or suspend any licence granted
under sub-section(1).

Provided that in the case of refusal to grant a licence or
of suspension or cancellation of a licence, the applicant or the
licencee, as the case may be, shall be entitled to appeal to
such officer and in such manner as may be prescribed.

(5) A person to whom a licence is granted under sub-
section(1) shall comply with provisions of this Act, the rules
and the bye-laws made thereunder and the conditions
specified in the licence.



(6) Notwithstanding anything in sub-section (1), on person
shall purchase or sell any notified agricultural produce,
livestock and products of livestock in a notified market area,
outside the market in that area.

8. The market committee may appoint one or more of its
members, to be a sub-committee or special committee
for the conduct of any work or to report on nay matter,
and may delegate to any one or more of it members
such of its powers or duties as it may think fit.

9. (1) The market committee may, at any time, call a meeting

of the market committee, but such meeting shall be held at

least once in every month. The market committee shall also
call a meeting of the market committee within one month
after receipt of a requisition in writing from the Director of

Marketing or form one-third of the toral number of members

of the market committee.

Explanation : In the determination of one-third of total
number of members under this sub-section, any fraction
arrived at shall be counted as one,

(2) Where a meeting is not called as provided in sub-
section (1) the Director of Marketing is not called as provided
in sub-section(1) the Director of Marketing shall call such
meeting.

1[(3) It shall be the duty of the chairman to convene the
meetings of the Market Committee in accordance with the
provisions of sub-section (1) and where a Chairman of the
market Committee fails to convene three consecutive
meetings of the market committee from the date of the
commencement of office or the last meeting of the
Committee, he shall cease to be the Chairman unless such
cessation has otherwise occurred before that date and for a
period of one year from such date he shall not be eligible to
be appointed as Chairman.

10. (1) All appointments of officers and other employees
necessary for the management of the market shall be made in
the prescribed manner.
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(2) The market committee shall in the case of persons
in the service of the Government whom it employs, make
such contribution towards his pension and leave allowances,
as may be required by the conditions of his service under the
Government, to be paid by him or on his behalf.

(3) The chairman, vice-chairman and every officer or
servant of a market committee shall be deemed to be public
servants within the meaning of section 21 of the Indian Penal
Code.

11. (1) Every contract entered into by a market committee
shall be in writing and shall be signed on its behalf by the
chairman and two other members thereof and if the market
committee has been superseded, by the person or persons
appointed under sub-section (3) of section 22.

(2) No contract other than a contract executed as
provided in sub-section (1) shall be binding on a market
committee.

12. (1) The market committee shall levy fess on any notified
agricultural produce, live stock or products of live stock
purchased or sold in the notified market area (at such rate, not
exceeding (two rupees) as may be specified in the bye laws)
for every hundred rupees of the aggregate amount for which
the notified agricultural produce, live stock or products of live
stock is purchased or sold, whether for cash or deferred
payment or other valuable consideration.

Explanation I: For the purposes of this section, all notified
agricultural produce, livestock or products of livestock taken
out of a notified market area shall, unless the contrary is
proved. Be presumed to have been purchased or sold within
such area.

Explanation Il: In the determination of the amount of fees
payable under this Act, fractions of ten paise wqual to or
exceeding five paise shall be disregarded.

(2) The fees referred to in sub-section (1) shall be paid
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by the purchaser of the notified agricultural produce,
livestock or products of live stock.

Provided that where the purchaser cannot be identified,
the fees shall be paid by the seller.

3[12-A. Every trader in the notified area, who is liable
to pay fees under Section 12, shall submit such return or
returns relating to his turnover in such manner, within such
period and to such authority, as may be specified by the
market committee in its bye — laws.

Explanation: For the purposes of Sections12-A to 12-G
(both inclusive) the terms,

(1)  “market fees” shall mean the fees levied under sub-
section (1) of Section 12;

(i)  “turnover” shall mean the aggregate amount for which
the notified agricultural produce, livestock or products of
livestock, are purchased or sold, whether for cash or deferred
payment or other valuable consideration.

12-B. (1) If the assessing authority is satisfied that any return
submitted under Section 12-A is correct and complete, it shall
assess the amount of market fees payable by the trader on the
basis thereof; but if the return appears to it to be incorrect or
incomplete, it shall , after giving the trader an opportunity of
providing the correctness and completeness of the returns
submitted by him and after making such inquiry as it
considers necessary, assess to the best of its judgment the
amount of market fees due from the trader. An assessment
under this section shall however, be made only within a
period of three years from the expiry of the year to which the
assessment relates.

(2) Where the return submitted by a trader includes the
turnover or any of the particulars thereof which would not
have been disclosed but for an inspection of accounts,
registers or other documents of the trader made by an officer
authorized under this Act before the submission of such
returns, the Assessing authority may, after giving an
opportunity to the trader for making a representation in this
behalf, treat such return to be an incorrect or incomplete
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return within the meaning of sub-section (1) and proceed to
take action on that basis.

(3) While making an assessment to the best of Judgment
under sub-section (1) the assessing authority may also direct
the trader to pay, in addition to the market fees assessed a
penalty equal to two times the market fees due on the
turnover that was not disclosed by the trader in his return.

(4) Where any trader liable to pay market fees under this Act,-

(i)  fails to submit return before the date specified in that
behalf; or

(i)  produce the accounts, registers and other documents
after inspection; or

(iii)  submits a return subsequent to the date of inspection;

the assessing authority may, at any time within a period of
three years from the expiry of the year to which the
assessment relates, after issuing a notice to the trader, and
after making such inquiry as it considers necessary, assess to
the best of its judgment, the amount of market fees due from
the trader, on his turnover for that year and may direct him to
pay in addition to the market fees so assessed, a penalty equal
to two times the market fees due.

(5) Where for any reason, the whole or any part of the
turnover of the trader has escaped assessment to market fees
or has been under assessed or assessed at a rate lower than the
correct rate, the assessing authority may, at any time within a
period of three years from the date on which any order of
assessment was served on the trader,

(@) determine to the best of its judgement the turnover that
has escaped assessment and assess the turnover so
determined,;

(b)  assess the correct amount of market fees payable on the
turnover that has been under assessed,;

(c) assess at the correct rate the turnover that has been
assessed at a lower rate, after issuing a notice to the trader and
after making such inquiry as it considers necessary. The
assessing authority, in addition to the market fees so assessed,
also direct the trader to pay a penalty equal to two times the



market fees.

12-C. (1) The market fees assessed under this Act and the
penalty levied under sub-sections (3), (4) and (5) of Section
12-B shall be paid by the trader in such manner and within
such time not being less than fifteen days from the date of
service of the notice of assessment or of the levy of penalty as
may be specified in such notice.

(2) The Director of Marketing may by general or special order
permits the payment of any market fees or penalty or both
assessed or levied under this Act in two or more installments
within such intervals as may be specified in the said order.

(3) If the market fees assessed under this Act or any
installment thereof is not paid by any trader within the time
specified therefor in the notice of assessment or in the order
permitting payment in installments, the traders shall pay in
addition to the amount of such market fees or installment,
interest at the rate of twelve percent per annum of such
amount from the date when the market fees becomes due.

(4) If the market fees assessed or the penalty levied under this
Act or any instalment thereof is not paid by any trader within
the time specified therefore, the whole of the amount then
remaining unpaid, may be recovered from him as if it were an
arrear of Land Revenue.

(5) The penalty payable under this Act shall be without
prejudice to the institution of any proceedings for an
offenceunder this Act, or for the recovery of the entire
amount remaining unpaid under sub-section.(4)

12-D. Where the ownership of the business of a trader liable
to; pay market fees is transferred , any market fees or other
amount payable under this Act in respect of such business and
remaining unpaid at the time of transfer may without
prejudice to any action, that may be taken for its recovery
from the transfer or , be recoverable from the transferee as if
he were the trader liable to pay such market fees or other
amount.

12-E (1) Any trader objecting to an order of assessment
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passed, or proceeding recorded by the assessing authority,
under the provisions of this Act may, within thirty days from
the date on which the order or proceeding was served on him
appeal to the Regional Joint Director of Marketing having
jurisdiction over the notified area concerned (hereafter
referred to as the Appellate Authority).

Provided that the Appellate Authority may admit an
appeal preferred after the period of thirty days aforesaid, if it
is satisfied that the trader has sufficient cause for not
preferring the appeal within that period.

(2) Before preferring an appeal under this section,
market fee shall be paid in accordance with the assessment
made in the case and no appeal shall be entertained until the
said market fee is paid.

(3) The appeal shall be in such form and shall be
accompanied by such fees as may be specified by the market
committee concerned in its bye-laws.

(4) The Appellate Authority may, after giving the
appellant an opportunity of being heard and subject to such
rules of procedure as may prescribed —

(@) confirm, reduce, enhance or annul the assessment or
the penalty or both ; or

(b) set aside the assessment or penalty or both and direct
the assessing authority to pass a fresh order after such further
inquiry as my be directed, or

(c)  pass such other as it may think fit.

(5) Before passing an order under sub-section (4), the
Appellate Authority make such inquiry as it deems fit or
remand the case to the Deputy Director of Marketing having
jurisdiction over the notified area concerned for an inquiry
and report on any specified point or points.

(6) Every order passed in appeal under this section
shall, subject to the provisions of Section 12-F and 12-G be
final.

12-F (1) The Director of Marketing may suo motu, or Revision by the



on an application made to him call for and examine the record
the any order passed or proceeding recorded by any authority
or person authorized by it, under the provisions of this Act for
the purpose of satisfying himself as to the legality or propriety
of such order or as to the regularity of such proceeding and
may pass such order in reference thereto as he thinks fit:

Provided that every application for the exercise of the
powers under this section shall be preferred within thirty days
from the date on which the order or proceedings was
communicated to the applicant.

(2) In relation to an order of assessment passed under
this Act, the powers conferred by sub-section (1) shall be
exercisable only within such period not exceeding three years
form the date on which the order was served on the trader, as
may be prescribed.

(3) No order shall be passed under sub-section (1)
enhancing any assessment unless opportunity has been given
to the assessee to show cause against the proposed
enhancement.

12-G. (1) Any trader objecting to an order relating to
assessment passed by the Director of Marketing under sub-
section (1) 12-F, may appeal to the High Court within sixty
days from the date on which the order was served on him;

Provided that the High Court may admit an appeal preferred
after the period of sixty days mentioned in sub-section (1), if
it is satisfied that the trader has sufficient cause for not
preferring the appeal within that period.

(2) The appeal shall be in such form, shall be verified
in such manner and shall be accompanied by such fee as may
be prescribed.

(3) The High Court after giving both parities to the
appeal, an opportunity of being heard pass such order thereon
as it thinks fit.

(4) Before preferring an appeal under this section,
market fee shall b paid in accordance with the assessment
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made in the case and no appeal shall be entertained until the
said market fees is paid:

Provided that if a s a result of the appeal, any change
becomes necessary in such assessment, the High Court may
authorize the assessing authority to amend the assessment and
on such amendment being made, the excess mount paid by
the trader shall be collected in accordance with provisions of
Act as the case may be.

(5) In respect of every appeal preferred under sub-
section (1), the cost shall be in the discretion of the High
Court.

13. The market committee may, in accordance with such rules
as may be made in this behalf, levy a subscription for
collecting and disseminating among the subscribers,
information as to any matter relating to statistics or marketing
in respect of notified agricultural produce, livestock or
products of livestock.

14. (1) All moneys received by a market committee shall be
paid into a fund to be called. The Market Committee Fund
and the said Fund shall be deposited, in a single banking
account with nearest Government treasury, or with the
sanction of the Government, in a Bank. All expenditure
incurred by the market committee under or for the purposes of
this Act shall be defrayed out of the said Fund; and any
surplus remaining after such expenditure shall be invested in
such manner as may be prescribed.

(2) (a) Every market committee shall, out of its fund,
pay to the Government the cost of any special or additional
staff employed by the Government in consultation with the
market committee in the notified area for giving effect to the
provisions of this Act.

(b) The Government shall determine the cost of such
special or additional staff and shall, where the staff is
employed for the purposed of more than one market
committee, apportion such cost among the market committees
concerned in such manner as the Government think fit. The
decision of the Government in determining the amount
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payable by any market committee shall be final.

(3) A market committee may grant loans to another
market committee out of its surplus funds and with the
previous sanctions of the Government at such rates of interest
as may be prescribed.

15. Purpose for which the Market Committee Funds may be
expended:-

Subject to the provisions of Section 14, the Market
Committee Fund shall be expended for all or any of the
following purposes, namely:

(1)  the acquisition of site for the market;

(i)  the establishment, maintenance and improvement of the
market;

(iti) the construction and maintenance of buildings

necessary for the market and for the health, convenience and

safety of the persons using the market and maintenance of

building under the control of the market committee;

(iv) the provision and maintenance of standard weights and

measures;

(v) the pay, pensions, leave allowances, gratuities,

compassionate allowances and contribution towards leave

allowance s pensions or provident fund of officers and

servants employed by the market committee;

(vi) the payment of interest on loans that maybe raised for

purpose of the market and the provisions of a sinking fund in

respect of such loans;

(vii) the collection and dissemination of information

regarding all matters relating to crop statistics and marketing

in respect of notified agricultural produce, livestock and

products of livestock;

(viii) schemes for the extension of cultural improvement of

notified agricultural produce, livestock and products of

livestock within the notified area, including the grant, subject

to the approval of the Government, of financial aid to the

schemes for such extension or improvement within such area,

undertaken by other bodies or individuals;

(ix) Propaganda for the improvement of agriculture,

livestock and products of livestock and thirft;

xX)  1(xxXx)
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(xi) the promotion of grading services;

(xii) measures for the preservation of foodgrains;

(Xii-a) 2(x x x)

(xiii) such other purposes as may be sepcified by the
Government by general or special order.

16. Central Market Fund: 1) There shall be formed for the
whole of the State, a fund to be called the “Central Market
Fund”. Every Market Committee shall contribute ten per cent
of its annual income to the Central Market Fund and the
contribution so paid shall be placed to the credit of the said
Fund.

1(Provided that it shall be competent for 2(the Director of
Marketing to grant postponement of the payment of
contribution or reduction or remission threof in respect of any
newly constituted market committee upto a period of three
years from the date of its constitution).

(2) The Central Market Fund shall be vested in the
Government and deposited in the Government treasury at
Hyderabad. It shall be administered and applied by the 3(the
Director of Marketing) for all or any of the following
purposes, namely:-

(1)  grant-in-aid of the market committees for the first year
after their constitution under this Act.

(i)  Grant-in-aid of a deficit market committee for a period
not exceeding three years.

(ili)  Grant of loans to the market committees at such rates
of interest as are charged on loans granted by the Government
for development purposes;

(iv) 2(such other similar or allied purposes as may be
specified by general or special order;

Proviso omitted by A.p.Act 32 of 1988.

3(Provided that the Director of Marketing shall obtain the
approval of the Government before sanctioning any grant-in-
aid or loan exceeding rupees five thousand.)

17. No trade allowance permissible except as prescribed by

Central Market
Fund
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rules or under bye-laws:- No trade allowance other than an
allowance prescribed by rules or provided under bye-laws,
shall be made or received, in a notified area by any person in
any transaction in respect of notified agricultural produce,
livestock or products of livestock and no Civil Court shall, in
any suit or proceeding arising out of any such transaction,
have regard to any trade allowance not so prescribed or
provided.

Explanation:-In the case of notified agricultural
produce and products of livestock, every deduction other than
a deduction on account of deviation from sample, when the
purchase is made by sample or of deviation from standard,
when the purchase is made by sample, or of deviation from
standard, when the purchase is made by reference to a known
standard or on account of difference between the actual
weight of the sacking and the standard weight , shall be
regarded as a trade allowance for the purposes of this section.

1[17-A.  Where a market committee is of the opinion that
any trader or commission agent in the notified market area
has made any collection in excess of what is allowed by law
or unauthorisedly by whatever name called, the market
committee may require, at any time within a period of eleven
years from the date of the said excess or unauthorised
collection, such trader or commission agent to produce before
it all accounts, registers and other documents and to furnish
any other information relating to such transaction, and may ,
after such enquiry as it deems fit in the circumstances of the
case, determine the amount collected in excess or
unauthorisedly by such trader or commission agent, and shall
thereupon, call upon him to explain why the said amount shall
not be recovered from him and upon considering the
explanation, if any, given by such trader or the commission
agent, determine the amount and direct that he shall pay to it
the amount in such manner and within such period as maybe
prescribed. The market committee shall refund the amount so
paid to it to the concerned grower or the purchaser, as the
case may be. If the trader or commission agent fails to pay
the amount as required by the market committee, the said
amount shall be recovered as if it were an arrear of land
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revenue, on a certificate issued by the market committee).

2[17-B. Every trader shall keep and maintain true and correct
accounts and records relating to his business promptly
showing such particulars as may be prescribed.

17-C. Power to order production of accounts and power of
entry, inspection and seizure:- (1) The assessing authority or
any officer of the department of Marketing not below the rank
of an Assistant Director of Marketing authorised by the
Director of Marketing in this behalf may, for the purposes of
this Act, require any trader to produce before it or him the
accounts, registers and other documents and to furnish any
other information relating to his business or the levy of fees.
(2) All accounts, registers and other documents maintained by
a trader in the course of his business the notified agricultural
produce, livestock or products of livestock in his possession,
and his offices, shops or establishments, godowns, vessels or
vehicles shall be open to inspection by such authority or
officers at any time during the business hours specified under
the relevant law for the time being inforce or where no such
hours are specified, at all reasonable times.

(3) If any such authority or Officer has reasons to
suspect that trader is attempting to evade the payment of any
fees or other amount due from him under this Act, or that any
offence has been or is being or about to be committed by
contravening any of the provisions of this Act, or the rules
made there under or the bye-laws made by a Market
Committee, such authority or Officer may, for reasons to be
recorded in writing, sieze any of the accounts, registers or
other documents of such trader and shall give the trader a
receipt for the same. The accounts, registers and documents
to seized shall be retained by such authority or officer only
for so long as may be necessary for their examination and for
any inquiry or proceedings under this Act.

(4) For the purposes of sub-section (2), or sub-section
(3) the assessing authority or the other officers so authorised
shall have power to enter and search at any time during the
business hours specified under the relevant law for the time
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being in force or where no such hours are specified at all
reasonable times, any office, shop, godown, vessel, vehicle or
any other place, where such authority or officer has reason to
believe that the trader keeps or is for the time being keeping
any notified agricultural produce, livestock or products of
livestock, accounts, registers or other documents of this
business.

(5) All searches under this section shall, so far as may
be, be made in accordance with the provisions of the code of
Criminal Procedure, 1973,

(6) When so required by the assessing authority or the
officer so authorised, the driver or any other person-in-charge
of the vehicle, vessel or other conveyance, which is taken or
proposed to be taken out of the notified market area, shall
stop the vehicle, vessel or other conveyance as the case may
be, and kept it stationary as long as may reasonably be
necessary, and allow the said authority or officer to examine
the contents in the vehicle, vessel or other conveyance and
inspect all records relating to the notified agricultural
produce, livestock or products of livestock which are in the
possession of such driver, or other person-in-charge for the
purpose of ascertaining whether there has been any sale or
purchase of the notified agricultural produce, livestock or
products of livestock carries whether the notified Agricultural
Produce, livestock or products of livestock so carried is liable
to fees under this Act and whether such fees has been paid or
properly accounted for.

(7) The assessing authority or the officer so authorised shall
have power to seize any notified agricultural produce,
livestock or products of livestock taken or proposed to be
taken out of the notified market area either by human labour
or in any vehicle, vessel or other conveyance, if such officer
has reason to believe that any fees or other amount-due under
this Act, in respect of such produce has not been paid. Such
seizure shall forthwith be reported by the authority or officer
aforesaid to a Magistrate having jurisdiction to try the
offences under this Act and the provisions of sections 457,
458 and 459 of the Code of criminal procedure 1973 shall, so
far as may be, apply in relation to such notified agricultural
produce, livestock or products of livestock so seized as they
apply in elation to any property seized by a police officer.



(8) Any person aggrieved by such seizure may appeal
to the Director of Marketing, who shall after giving the said
officer and the owner of the seized property, an opportunity
of being heard give his decision thereon; and every decision
of the Director of Marketing shall be complied with).

18. Power to borrow : 1) A market committee may, with the
previous sanction of the Government, raise the money
required for carrying out the purposes for which it is
constituted on the secuirty of any property belonging to it and
of any fees leviable by it uner this Act. A Market committee
may, for the purpose of meeting the initial expenditure on
lands, buildings and equipment required for establishing the
market, obtain a loan from the Government.

(2) The conditions under which such money or loan
shall be raised and the time within which the same shall be re-
payable shall be subject to the previous sanction of the
Government.

19. 1) The Chairman, Vice-Chairman and every member of a
market committee shall be liable for the loss, waste or
misapplication of any money or other property belonging to
the market committee if such loss, waste or misapplication is
a direct consequence of his negligence or misconduct and a
suit for compensation may be instituted against him in a
Court of competent jurisdiction by the market committee with
the previous sanction of the Director of Marketing.

(2) Every such suit shall be commenced within three
years from the date on which the cause of action arose.

20. No member of a market committee shall be personally
liable in respect of any contract or agreement made, or for any
expense incurred by or on behalf of the market committee,
but the funds at the disposal of the market committee shall be
liable for and charged with, all costs in respect of any such
contract or agreement and such expenses.

21. (1) Where a suit is instituted against the market
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Committee, the Chairman, Vice Chairman, or any other
member or any of its officers, or servants or any person acting
under the direction of such market Committee, Chairman,
Vice Chairman or other member or officer or servant acting in
good faith and the claim of the plaintiff is satisfied before the
date fixed for the settlement of issues or where the summons
are issued for the final disposal of the suit before the daste of
the hearing or the final disposal, the plaintiff shall not be
entitled to the costs of the suit against the market committee
or the Chairman, Vice Chairman, or any other member or
officer or servant, as the case may be, unless a notice of sixty
days of the suit stating particulars of the claim was given
before its institution in the manner provided in sub-section(2)

(2) A notice for the purposes of this section shall be in
writing and shall —

(1)  inthe case of suit against the market committee, be left
at the office of that market committee;

(i) in the case of suit against the chairman, vice-chairman
or any other member or officer or servant, be delivered to that
chairman, vice-chairman or other member or officer or
servant, as the case may be.

22. (1) If, in the opinion of the Government a market
committee is not competent to perform or persistently make
default in performing the duties imposed on it by or under this
Act, or abuses its powers, they may, by notification,
supersede such committee for a period not exceeding 1(six
months) in the first instance and may, by order, extend, from
time to time, the period of supersession, so however, that the
total period of supersession in the case of any market
committee shall not exceed 1(one year).

Provided that before issuing a notification under this
sub-section, the Government shall give to the market
committee an opportunity of making representation on the
action proposed and shall consider the explanation or
objection, if any, of the market committee thereon.

(2) As from the date of publication of a notification
under sub-section (1), superseding a market committee, the
following consequences shall ensue —
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(a) all the members as well as the chairman and vice-
chairman of the market committee shall be deemed
to have vacated their offices;

(b)all the assests vested in the market committee shall,

subject to all its liabilities, vest in the Government.

(3) Where a market committee has been superseded —

(@ the Government may, by order, appoint a
suitable person or persons to exercise the powers and
perform the functions of the market committee during
the period of its supersession and transfer to such person
or persons the assets and liabilities of the superseded
market committee as on the date of such transfer; and

(b)  the Government, may, at any time before the
expiration of the period of supersession, constitute a
new market committee under sub-section (1) of section
4 and transfer thereto the assets and liabilities of the
superseded market committee as on the date of such
transfer.

23. 1[(I) Whoever contravenes the provisions of Section 7 or
fails to pay the fees levied under sub-section (1) of Section 12
shall, on conviction be punished with imprisonment for a
term, which shall not be less than six months but which may
extend to one year and with fine, which may extend to five
thousand rupees, and in the case of a continuing
contravention with further fine which may extend to five
hundred rupees for every day during which the contravention
IS continued after conviction thereof:

Provided that the Court may, for adequate and special
reasons to be mentioned in the judgment, impose a sentence
of imprisonment for a term of less than six months.

(2) Whenever any person is convicted of an offence
under section 7 or fails to pay the fees levied under sub-
section (1) of section 12, the Magistrate shall, in addition to
any fine which may be imposed recover summarily and pay
over to the market committee the amount of the fees
chargeable for the licence under section 7 or the fees levied
under sub-section(1) of section 12, as the case may be, and
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may in his discretion also recover summarily and pay over to
the market committee such amount, if any, as he may fix as
the costs of the prosecution.

(3) The recovery of the licence fees under sub-section
(2) shall not entitle the person convicted to the grant of a
licence under this Act.

1[(4)] Any person, who willfully acts in contravention
of the provisions of Sections 17 or Section 17-A shall on
conviction, be punished with imprisonment for a term, which
shall not be less than three months but which may extend to
six months and with fine, which may extend to one thousand
rupees:

Provided that the Court may, for adequate and special
reasons to be mentioned in the judgment impose a sentence of
imprisonment for a term of less than three months.

(5) Any person who —

(i)  prevents or obstructs inspection, entry, search or
seizure by the assessing authority or an officer authorized
under Section 17-C, in contravention of the terms thereof : or

(i)  prevents or obstructs inspection of any notified
agricultural produce, livestock or products of live stock or of
any vehicle, vessel or other conveyance carrying such
produce, by the officer aforesaid, shall, on conviction, be
punished with imprisonment which shall not be less than
three months but which may extend to six months.

Provided that the Court may, for adequate and special reasons
to be mentioned in the judgment, impose a sentence of
imprisonment for a term of less than three months.

23-A. (1) The market committee accept from any person,
who has committed or is reasonably suspected of having
committed an offence against this Act or the Rules or bye-
laws made there under, other than such offences as may be
prescribed, or by way of compounding of such offices —

(@)  Where the offence consists of the failure to pay, or the
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evasion of any fee, or other amount recoverable under this
Act or the rules or bye-laws made thereunder, in addition to
the fee or other amount so recoverable, a sum or money not
less than the amount of the fee or other amount subject to a
minimum amount of rupees two hundred and fifty and

(b) In other cases, a sum of money not exceeding rupees
five hundred.

(2) On payment of the amount by way of compounding no
further proceedings shall be taken or continued against the
defaulter in regard to the office of suspected offices so
compounded.

24. (1) A market committee may, subject to such restriction
and control as may be prescribed, write-off any amount due to
it, if in its opinion such amount is irrecoverable;

Provided that the market committee shall obtain the
previous sanction of the Government for writing-off any such
amount where it exceeds one hundred rupees.

25. (1) No offence punishable by this Act or any rule or bye-
law made thereunder shall be tried by a court inferior to that
of a magistrate of the first class.

(2) Prosecutions 1[for the contravention of the provisions
of this Act or any rule or bye-law made thereunder] may be
instituted by person duly authorized in writing by the market
committee in this behalf.

(3) All fines recovered from any person convicted shall
be credited to the Consolidated Fund of the State and a
grant equivalent to such fines shall be paid to the
market committee.

26. (1) All sums due from a market committee to the
Government may be recovered in the same manner as arrears
of land revenue.

(2) All sums due to the market committee by way of
market fees or other fees may be recovered in the same
manner as arrears of land revenue.
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27. (1) The Director of Marketing may, of his own motion or
on application made to him, call for and examine the record
of any market committee and the Government may, of their
own motion or on application made to them, call for and
examine the record of the Director of Marketing, in respect of
any proceeding, [other than a proceeding relating to
assessment and recovery of market fees under Sections 12-A
to 12-F (both inclusive)], to satisfy himself or themselves as
to the regularity of such proceeding, or the correctness,
legality or propriety of any decision passed or order made
therein; and, if in any case, it appears to the Director of
Marketing or the Government, that any such decision or order
should be modified, annulled, reversed or remitted for
reconsideration he or they may pass orders accordingly:

Provided that every application to the Director of
Marketing or the Government for the exercise of the powers
under this section shall be preferred within ninety days form
the date on which the proceeding, decision or order to which
the application relates was communicated to the applicant.

(2) No order prejudicial to any person shall be passed
under sub-section(1) unless such person has been given an
opportunity of making his representation.

(3) The Director of Marketing or the Government, as the
case may be, may suspend the execution of the decision or
order pending the exercise of his or their power under sub-
section(1) in respect thereof.

(4) The Director of Marketing or the Government may
award costs in proceedings under this section to be paid
either out of the funds of the market committee or by
such party to the application for revision as the Director
of Marketing or the Government may deem fit.

27-A. If any difficulty arises in giving effect to the provisions
of this Act, the Government, as occasion may require, may by
order do anything which appears to them to be necessary for
the purpose or removing the difficulty.
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established or continued on behalf of the Government for the
purchase, sale, storage, weighment, pressing, or processing of
any notified agricultural produce or products of livestock or
the purchase, sale or accommodation of livestock or to the
purchase or sale of any such notified agricultural produce,
livestock or products of livestock by or on behalf of the
Government.

29. (1) Where in pursuance of section 3, the Government
notify any area comprised within the local limits of the
jurisdiction of a municipality or other local authority, no such
municipality or other local authority shall levy any fees on
any notified agricultural produce, livestock or products of
livestock purchased or sold in the notified area.

(2) The market committee of the notified area shall out of
its funds, pay every year to the municipality or other local
authority, which was levying such fees immediately before
the notification of the area, a sum equivalent to the licences
fees levied by such municipality or other local authority
during the period of one year immediately before the
notification of the area, for a period of ten yeas as
compensation for the loss of income of the municipality or the
local authority on account of the establishment of markets in
the area by the market committee.

30. Nothing in any law providing for the establishment,
maintenance or regulation of a market or the levy of fees
therein shall apply to any market established under this Act or
affect in any way the powers of a market committee, in
respect of such market.
31 (1) Notwithstanding anything in the Indian Registration
Act, 1908 it shall not be necessary for the chairman or any
member or officer of a market committee to appear in person
or by agent at any registration office in any proceeding
connected with registration of any instrument executed by
him in his official capacity or to sign as provided in section
58 of that Act.

(2) Where any the
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registration officer to whom such instrument is presented for
registration may, if he thinks fit, refer to the chairman,
member or person referred to in sub-section (1) of section 11
for information respecting the same and, on being satisfied of
the executing thereof shall register the instrument.

32. Where in the opinion of the Government it is considered
necessary so to do, they may, by notification regulate or
prohibit the commission agents operating in the market;

Providing that nothing in this section shall prevent the
market committee from issuing licenses to commission agents
operating in the market until the issue of the notification
under this section.

33. (1) The Government may, either generally or specially for
any notified area or areas, make rules for carrying out the
purposes of this act.

(2) In particular and without prejudice to the generally of
the foregoing power, such rules may provide for-

. [the appointment and removal of members of a
market committees.

ii.  The appointment of the chairman and vice-
chairman of a market committee and their term of
office;

ii.  The filling of casual vacancies in the office of the
chairman, vice-chairman or members of a market
committee;]

iv.  Regulating the methods of recruitment and
conditions of service of officers and other
employees of the market committee;

v. The procedure to be adopted by the market
committee for the issue of passes to enter into a
market area and for the publication of information
with regard to the proceedings of the market
committee and the arrivals, prices and stocks of
notified agricultural produce, livestock or products
of livestock;

vi.  Arrangements to be made for the functioning of the
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Vii.

viii.

Xi.

Xil.

Xiii.

Xiv.

XV.

markets, discharge of duties of a market committee
and its chairman, in case they are prevented from
discharging their duties under any lawful order:

The acquisition of land by a market committee for
the purpose of the Act under the Land Acquisition
Act, 1894;

The issue by a market committee of licences under
section 7, the forms in which, and the conditions
under which such licences shall be issued or
renewed, the annual fees that may be levied for such
licences and the recovery of such fees;

The maximum rates of subscriptions which may be
levied by the market committee under section 13
and the recovery of such subscriptions;

The issue by a market committee of licences to
commission agents, weighmen, measures, surveyors
and other persons operating in the market, such
licence shall be issue or renewed, the fees to be
charged therefor, the suspension or cancellation of
such licences and the appeal to be made to the
Government against the suspension or cancellation
of such licences;

The trade allowances which may be made or
received by a person in transactions governed by
this Act in a notified area;

The provision of facilities for the settlement of any
dispute between a buyer and seller of notified
agricultural produce, livestock or products of
livestock or their agents including, in the case or
notified agricultural produce and products or
livestock, disputes regarding the quality or weight
of the article the allowances for wrappings, dirt or
impurities or deductions from any cause;

The prohibition of commission agents from acting
in any transaction on behalf of both the buyer and
seller or any notified agricultural produce, livestock
or products of livestock;

The provisions of accommodation for livestock and
for strong any notified agricultural produce or
products of livestock brought into the market;

The preparation of plans and estimates for works
proposed to be constructed partly or wholly at the
expense of the market committee and the grant of



sanction to such plans and estimates;

xvi. The procedure to be followed by a market
committee in respect of financial matters generally
including the manner in which and the restrictions
and conditions subject to which expenditure may be
incurred by it;

xvii. The form in which the accounts of a market
committee shall be kept, [the audit and publication
of such accounts] and charges, if any, to be made
for such audit;

xviii  The powers [ x x X] to disallow any surcharge items
and the recovery of sums so disallowed an
surcharged;

xix  The institution of provident funds;

XX The preparation and submission for sanction of an
annual budget and the reports and returns to be
furnished by a market committee.

xXi  The investment and disposal of the surplus funds of
a market committee.

xxii.  The inspection of the accounts and stocks of the
traders;

xxiii The prevention of adulteration of notified
agricultural produce and products of livestock;

xxiv. The maintenance of standards of notified
agricultural produce, livestock and products of
livestock;

xxv. [regulation] of market charges such as commission,
weighment charges, godown charges and other
incidental
charges;

xxvi. Inspection and administration of market committees;

xxvii. The manner in which and the purpose for which the

Central Market Fund shall be administered and
applied.

(3) Any rule made under this section may provide that any
contravention thereof or of any of the conditions of any
licence issued or renewed thereunder, [shall, on conviction,
be punished with the imprisonment for a term which shall not
be less than six months but which may extend to one year or
with fine or with fine which may extend to five thousand
rupees or with both].



(4) The power to make rules conferred by this section shall be
subject to the condition of the rules being made after previous
publication for a period of not less than one month.

(5) Every rule made under this section shall immediately after
it is made be laid before each House of the State Legislature
If it is in session and if it is not in session, in the session
immediately following for a total period of fourteen days
which may be comprise in one session or in two successive
sessions and if before the expiration of the session in which it
iIs so laid or the session immediately following, both the
Houses agree in making any modification in the rule or in he
annulment of the rule, the rule shall thereafter have effect
only in such modified form or shall stand annulled, as the
case may be, so however that any such modification or
annulment shall be without prejudice to the validity of
anything previously done under that rule.

34. (1) Subject to any rules made by the Government under

section 33 and with the previous sanction of the Director of Bye-laws
Marketing, a market committee may, in respect of the notified

area for which it was constituted, make by-laws for the
regulation of the business and the conditions of trading

therein:

[Provided that it shall be competent for a market committee to
adopt the bye-law of any other market committee by a
resolution and the bye-laws so adopted shall come into force
in respect of the market committee adopting the same on the
publication of the resolution in the Andhra Pradesh Gazette
and it shall not be necessary to publish the adopted bye-laws
in the said Gazette];

[Provided further that where a market committee fails to
make bye-laws or adopt the bye-laws of some other market
committee under this sub-section] within two months from
the date of its constitution, the Director of Marketing may
make such bye-laws as he thinks fit, and he bye-laws so made
shall remain in operation until the market committee has



made bye-laws under this sub-section.

(2) Every bye-law made under this section shall be published
in English and Telugu in the Andhra Pradesh Gazettee [xX]
and it shall come into operation [on [xxx] the date of its
publication in English in the Andhra Pradesh Gazette].

(3) Any bye-law made under this section may provide that
any contravention thereof shall be punishable with fine which
may extend to five hundred rupees.

35. The Government may, by notification, and for the
reasons to be specified therein, either permanently or
for any specified period, exempt any market
committee, any person or class of persons from all or
any of the provisions of this Act, subject to such
conditions as the Government may deem fit to impose.

36. The Andhra Pradesh (Andhra area) Commercial Crops
Markets Act, 1933 and the Andhra Pradesh (Telangana Area)
Agricultural Market Act, 1339F, are hereby repealed;
Provided that-

(a) any area declared to be a notified area or market under
nay of the Acts so repealed shall be deemed to have been
declared under this Act [xx];

[(aa) any area declared to be a notified area or market or
market-yard by or under any of the Acts so repealed shall be
deemed to have been declared to be a notified market area
under this Act for the purpose of section 12;].

(b) Any market committee constituted under any of the
Acts so repealed and existing immediately before the
commencement of this Act shall be deemed to have been
constituted under this Act until a market committee is
constituted under this Act in its place and on such constitution
all the assets and liabilities of the market committee so
deemed to have been constituted shall devolve on the market
committee so constituted under this Act;

(c)  The repeal shall not affect the previous operation of the
Acts so repealed or anything duly done thereunder and
anything done or any action taken under the said Acts shall be

Exemption

Repeal and
savings.



133 ANDHRA FPRADESH (AGRICULTURAL PRODUCE
AND LIVE STOCKS) MARREIS
(AMENDMENT) ACT, 1987.

ACT ND. 4 OF 1087%,

[4th February, 1987]

An Aot further to smend the Andhra Pradesh (Agi:':l-:‘

ceulturai Produce and Livestocl.) Markets Act,
1966

BE iz enacted by the Legislative Assembly of
the State of Andhra Pradesh in the Thirty-eighth
Year of the Republie of India as follows:-

‘1. Thie Act may be called the Andkra Pradesh
(Agriculzural Produce and- ILdvestock) Markets
-(Amendment) Aet, 1987.

N *Recedved tha assent of the Governor an the 4th February,
1387, For Statement of ghjects and Reasons. please ser the
Andhra Pradesh Gazette, Part [V-4; Extrao:_dinar_v. dated the
9th Janwary, 1987 at pages 17 and 18. -
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. m!;c—ted namcly —
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' 2 ( 1) In(the Andh.ra Pradesh (Agncultura] Pr(i'gﬂée‘
and Lwestock) Markets Act, 1966 (hereirafter rvfer'vc!’

to as the pnncrpa'l Act)qin section 2,—

{a) after clause (i}, the following clause ehall b¢

“(ia)- aése.csmg authonty shall mean the Secretary -

o of tile Market Committee as specified in its byelaws.”;

cotiog

L]

(b) to clause (ii), the words -“and includes the

- Commissioner for Development of Marketing” shall be
"added at the end;

{c) after clause, (xv), the following clavse shall
be in Eerted nameLv e '

g %t Lradcr means the person licensed under
e _

sub-section (1} of section 7 anc includes’ the person in
witose management the collection of fees is placed
. wheiher he is called o’ cornmisgion agent, ginner, presser,

wharehouseman, importer, cxporter, Stockist or by
wistaver local pame he is'calied.”, .

3. After scction 5 of the principal Act, the following
sections shall be inse ried, namely:—

“powergt S5A. I the CGovernment are of the

[ P . -
i‘s‘;ﬁ“ e~ opioion that the Chairman of the Market
Chofrmanof ¢+ Committee wilfully omitted or refused
d:mm tee. to carry out the orders of the

) wESYarament’ for the _proper .rorkmg of the "sfan{ct

Conimiitee or abised his posidon or the powa %s?od'
with ‘him, and thai the further continuance ox cucn'

-
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-pmon ik oﬁice vould | be dmnnienta‘ 1o - hie ‘injerests
* ¢f the Market - Committe or the' ‘inhabitants of the .
market the Government may, by order, suspend ‘the -

of the' Market Committes from’ officc for 2
petiod mot exceeding three montbs, pending investi-
gation into the said charges and action. thereto under
the foregoing prmnsnons of this section: :

x

Prcmded that it shall be competent for the Govem—
mont tp extend, from fime to time, the period. of
suspension for such further peried mot exceeding three
months, s0 however, that the total period of suspension
shall not_exceﬁd mx months

Parm of-

;‘ v 5B, 1‘Icn:v.f1th:;tandmﬂr anythmg in

:gnm‘hdm‘f - {his Act or the rules made thereunder,
powers of - -
Chazmsn. /% . " where in - the opinion of the Govern-

ment, the: Chmnnan of-the Market Committee wilfully -

omits or refuses tc ~carry out the orders of the Govern-
ment for the propez: work.mg of the market committee

or abuses his position of the powers vested in hire, they -
- mzy by order, withdraw' all or any of the Dowers,

Vcsted in him, by or. under this Act pending investi-

gotion into such omissida, refusid or abuse of position .

op. power, and cause all or any of the ,powers - and
functdons o©of the - Chatrman  to be  exercised .aiid

performed by such person or authonty as the Cov el
- ot may: appoint iothat behalf.” C

"4, I section’ T of-the prmmpai Aci in_ sub-section Amendment
: (1), aftér the second proviso agd before the explanation, , 64 eaction 7.

E‘ne following provisé shall-be inserted, namely:—
“Provided algo: that the, raarket ‘committes shall ‘not
renew the license, franted wuder this section, bpless the

licenszs. pays all the arrears oE amount‘; due to 1t under
prdvigions of this Ac%.” -

5l
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of seetion 2,
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5. 1n section 9 of the principal Act, afier sub-sedtion
(2), the fo.lomng sub-section shall be inserted,
namely:—

“(3) 1t shall be the duty of the Chainpan to,

convene the meetings of the Market "Committee in

_accordance with the provisions of sub-section (1) and

~ where a Chairman of the Market Committee fails to

Ameudment

of sectipn 12.

Ingertion of
new sections
124 to 12G,

.

opfremmolghall submit such refurn or returns
Jwmder. " " relating to his turnover in such manner,

convene three consecutive ‘meelings of the market
committee from the date of the commencement of
office or the last meeting of the Committee, he shall
cease’to be the Chairman wunless such cessation has
otherwise ‘occured before that date and for a perod of
one year, from such date hc shail not be eligible to be
‘appointed as Chairman.' .|

6. In section 12 of the principal Act, in sub-section
(1), for the words “not exceeding ome rupec" the words
“not exceeding two rupees” shall be substityted,

7. After section 12 of the principal Act, the follo*w ‘

ing sections shall be inserted, namely:— .

. 12A. Every trader in the notified sg:ea., who
“Submiision > s liahle to pay fees under section 12,

tumnver by

within such period and to such autho-

‘my, as may be SpuGlﬁe«d by the market committee in

its ‘byelaws.

Bxplanation:—for the purposes of sectmns 12 A
to 12 G (both inclusive) the -terms—

: (i) “market fees” shall mean the fees levied under
sub-section (1) of sectiom 12;

(ii) *“turnover” shall mean the aggregatc amount
for which the aotified agriculiural produce, livestock
or products of livestock, are purchased or sold,
whether for cash or deferred peyment or other vmlu-

~ able cogmderanon
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a2 B, (1)  If the,zssessg  AUtDORity 15 salisheu
‘Assesment o that any return submitted under section
ymnrke fecs, - 12 A is correct and complete, it shall -
assess the amount of market fees payable by the trader
on the basis theyeof; but if the return appesss to it ¢
be incorzect or incomplete, it shall, after  giving the
trader an opportunity of proving the correcteess and
completeness of the returns submitted by him and
after making. such inquiry as it considers necessary,
assess to the best of its judgement the amount of mogke:
fees due from the trader. An assessment under this
section shall however, be made only within 2 paricd
of three years from the expiry of the year to which
the assessment relates. '

(2) where the return  subroitted by a  trader -
includes the turnover or any of the pariiculars thereof
which would not have been disclosed but for am ims-.
pection of accounts, registers or other documents of
the trader made by an officer authorised under this
Act before the submission of such returns, the asses-
sing authority may, after giving an oppormn_ty o e
trader for making a representation in this Lehsf,
treat’ such return to be an incorrect or incompiete
return within the meaning of subsection (1) and pi‘c-
ceed to take acnon on that basis,:

(3 Wlnle making an assessment to the besf -:sf
Judgement under sub-section (1) ‘the assessing  autho-
rity may also direct the tradet to pay, in ‘.dmtx(,. 134
the market fess assessed a penalty equal to two timts’
the market fees due on the . turnover that waz not d.a-
closed by the trader in his return. - ‘

(4) Where any trader liable to pay “market feos
under this Act— '

(i) fails to submit return before the dats
specified in that. behalf, or B
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(u) Produce the accounts rcgtstcrs and o!ﬁer
aocuments a.ﬂer ;nspecnon, or

(i) subl:mts a return subsequent to the date
of mspe.cnon _

thc asscssmg authomty may, at any time within a
. period of three years from the expiry of the year to
whichy the assessment relates, after issuing a notice to
the trader, and after making such inquiry as it considers
necessary, assess to the best of its judgement, the
emount of market fees due from the trader, on his
turnover for that year and may direct him te pay in
addition to the market fees so assessed, a penalty equal
, to two times the market fees due,

(5) Where, for any reason, the whole or any part
of the turnover of a trader has escaped -assessment to
market fees or has been underassessed or assessed at
a rate lower than the correct rate, the assessing autho-
rity may, at any time within a period of three yecars
from datc on which any order of assessment was
served on the trader,—

(a) determine to the best of its judgement the
tumover that has escaped assessment and -assess the
turnover so dete‘mmed

(b) assess the correct amount of market fees
payable on the turnover that has been under assessed;

(c) assess at the correct rate the turpover that
has been assessed at a lower rate, after issuing a notice
to the trader and after making such inquiry as it con- .
siders neocssary The assessing avthority, in addition
to the market fees so assessed, also direct the trader to

pay 2 penalty equxl to two timm the ma.rket fees,

—



. %g (1) The market Tees assessed tnder this, Act
?fm'm ond the penalty levied under sub-
i 3

and other . sections (3), (4) and (5) of secticn 128

gues payable e uch
‘undqnﬂa’:.;m? shall be paid by the trader in s

be specified in such notice.

(2) The Du'ector of Markehng may by ' generai
or special order permit the . payment of amy market
fees or ‘penalty or both assessed or levied undet thig

Act in two or more instalments. mthm Sch mt;e_;:va’is .

as may be specified in the saad order :

( 3) if the market. fees assesced under this Aqt og‘
apy instalment thereof is not paid by any trader. within'
the time specified therefor in the notice of assess ent-
or in the order permitting payment in instalments the
trader shall pay in addition to the. aniount of. suc}{

market fees or instalment, interest at the rate of twelve:
percent per annum of such amount from the date when

the ma:ket fees becomes due

~ {8) X the market fees assessed or, the puna}ty_ﬁ '
~ slevied under this Act or any instalment thereof is not -
paid by any trader within the time. spemﬁa:l therefor,- .
“the whole of the amount then remaining unpald may-_.
be recovered f'rom him as 1f it were an arrear of Jamd: -

-revenue.

‘ (S)Thc penalty ‘payable under this Act shall bs
without prejudice to the institution of any prcceedings

- for an offence under this Act, or for the recovery of
the entire amouant rema.mmg unpmd under sub-
section (4). s alutere T ea

ST
- d d

manner and within such time not being -

less than fiffeen days from the date of service of the-. -
. notice. of assessment or of ‘the levy of pena!ty, as ,may ;
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Resoveryol T 12D thre the ownershlp of the

marke: fees

where busi- - business of a trader Uable to pay market
nes o fecs is tramsferred, any market fees or

" mossferred. . other amount payablc under thds Act in
ST respect of suchi business and remaining

wnpaid at the ime of {ransfer, may,"

w;thout prejudice to any action, that may be taken for
ite recovery from-the transferor, he recoverable
from the transferee as if he were the trader
1iable to pay such marl'el: fres or other amount.

Appeals. 12E (1) Any trader objecting to
an order of assessment passed, or p;oceedmg recorded
by the assessing authority, under the provisions of this
Act may, within, thirty days from the date on which
the order or proceeding was served on him, appzal to
the Regional Yoint Director of Marketing havmfr juris-
diction over the notified area concerned (here in after
~ referred to as the Appellatz Authority):

Provided that the Appellate Authority may admit an -

appeal preferred after the period of thirty days afore-
said, if it ic satisfied that the trader bas sufficient
cause for not prefeiring the appeal within that period:

(2) Before preferring an appeal under this
section, market fee shall be paid in  accordance with
the assessment made in the case aud no appeal shall be
cntcrtamed until the said market fee is paid.

(3} The appml shall be in such form and shall
be accompanied by such fee as may be specified by the
market committed concerned in its bye-laws.

(4) The Appelatc Authority may, after ~giving
the appellant an opportunity of being heard and
-subject to such tuled of p’ocedure as may be
© prescribed,—

{(a) confirm, reduce, enhance or armul the
assessmeni or the penalty or both; or
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.

S (b) oot aside the assessment or penslty or
. both and direct the essessing authority to pass a fresh
- order after such further inquiry-as may be directed, or

' (c) pass such other orders as.it may think At.

" (5) Before passitg an  order umder sub-sec-
tion -(4), the Appsilate Authority may make - such
inquity s it deers §it or remand the-case to the Deputy
Director of Marketing - having jurisdicion :over the

' notified area concerned for am inquiry and report on

any specified goir_;;'orfpoin{s.

. (8) Dvery owder -passtd B nppedi . under this

seotion shall, subject to the peaviciens of seciiond 12F
and 12-G be finsk ST S

12 F (1Y D it o2 Mamehng may suo moin,
oz on an application maseto bim celi for and ‘exaniine
ti2 vocord of guy order pasred or procesding recoxded
by any authority or officer subordipate to him or by
any market  commitice of asy - authority or person
authezised by it, under the provisions of this Act for
the” prerpoes of satisfying himself as to the legality ar
-propriety .of such order or as to the regularity of such
proceeding and wnay pass such onder in reference thereto

-~ gs he thinks fit :

. Brovided that evary spplication for tue exercise of
the powers under this section shall be preferred within
-thitty days from the dafe'on which the order or pro-

" eeedings was comununicated to {be applicant.

(2) In relstisn o an order of M'pmd

" . undef this'Act, the powers conferred by sub-gection (1)}

shall be evercisable only within such period net excead-
ing three years from the date cm . which the order was
served on the treder, as may be presegbad, '

1J. 195634

Hewieion by
tha Lrirector

of Makstin
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_ (3) No tsrder _'shall be. passed under sub-s;c-- B
i tmn (1) enhancing’ any assessment yniess an’ opportu-
.mty has_been. giver to the assmssee to show cause

" against the praposed cnhancement

"12 G. (1) Any trader objectmg 10 an order relatmg
fo assessment passed ' by the Director of Marketing
under sub-section (1) of section 12 F, may appeal to
the High Court w:thm sixty days. from the datc on
which the order was se-ved on him :

Provided that the High Court may admit an appeal
preferred after the period of sixty days mentioned in
sub-section (1), if it is satisfied that the trader has
sufficient. cause for not preferring the appeal within
that period. ‘

(2) ‘The. appeal shall be in such form, shall be
verified in such manner and shall be accompanied by
such fee as may be prescribed. "~

(3) The High Court after giving both parties to
.the appeal, an opportunity -of being heard pass such
order thereon as. it thinks fit,

(4) Before preferring an appeal under thxs sec-
- tion, market fee shall be paid in accordance with the
assessment made in the case and no appeal shafl be
entertained until the said market fees is paid:.

Provided that if as.2 result of the appeal, any
. change becomes nccessary in such assessment, the High
.Court may authorise the assessing anthority to amend -
the assessment .and op such amendment being made,
thé excess amount paid by the trader shall be refunded
to him without. interest oxr the further amount ' of
-market fees due from him shell be collected in
accordanece - with th. provigions or the Act as-ithe cass’
may be. :

- {5) In respect of every appeal prcfctred under
subsection (1), the cost shan be in the dlSW’ of
the -High Cm::t" _

AT
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s Aftemcﬁén' -'A,qme placipal” Act, tho =

fo]lowim sectioas’ - treerted, pomelyi— 01

Pt . malniain' trie and . cotrect accounts

Pjergaines. 7. IT-BEvaytrader “ghall’ “kéep® %
“acownts e9d . records: relating to his business prompt!

mg. . showing - such- pemcu]amas may be

' . ‘prescnbed
w e G (1) The" assessing auihonty or]
tmof-- ° .-any -officer .of ., the - -depariment of

socoants and| Markeung not. below the rank of an

~ this Act, require any ~ tradet to produce
before it or him the accounts, registers and wther docu-

i
i

| 4;

--._.....'._

o
- entry. boopeo. -~ Assistant Director . of- Marketing antho-
tenand ' rised -by. the Director of Marketing - in
' this behalf, wmay,. for the purposes of -

ments and to furnish any other information re!anng -

tohisbusmessarthebvyaffm

(2) Al acoounts,regmtas asd - othcr d.wu-'

‘ments . maintained by a frader in.the coumse.of his
business  the notified agricultural produce, livestock o
productsofhvestoc&:mh:spnssmon, and his oifices,
shops or establishinents, ‘godowns, 'vessels “or ‘vehicles
shall-be open to inspection by such authority or’ officers
at any tint¢ during the business hours specified under

the relevant law for the timé being in force or where

zo such houts are specified, at all reasonable times,

- - {3) If -any such authoﬁty or officer has reasons .’

to. suspect that any trader-is atbempting to evade

the payment of any fees or other amount due from him -

under this Act; or that any. offence bas been or, s
being or about to” be committed by contravening any

of the provisions of this Act,-or the fules. made there-

under or the byelaws made by a Market Commitiee,

such, authority or Officer may, for reasons to be

recorged in writing, seize any of the accounts, registéls
or other documents of such trader and shall give the
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trader 8 receipf for the same.. The accounts,. registets
and documeénts so ceized shall bz tetsined by such
authority or -officer orly for go. long o may be neocs-
sary fortheir - examination and for any inquiry or
proceedings under this Agt.. _

(4) For the purposes of sub<ection (2) or sub-
section (3), the assessing = authosity or tha  other
officers so- authorised shali have power to eater and
search at anty time during the business hours gpecified
under the relevant law for the time being in force or
where no such hours are specified at all reasonable
times, any office, shop, godown, vessel, vehicls or any
other place of business or any building or place, where
such authority or officer has reason to believe that the
trader. keeps “or is for the time being keeping sny
notified agricultural produce, livestock or products of-.

- livestock, accounts registers or other documents of his

Crotral Act
2 of 1974,

business.

(5) All searches under this cection shall,-so far
as may be, made in accordance with the provigions of’
the Code of Ciiminal Procedure, 1973, . :

© " (6) When so required by the assessing authority
or the officer. so- anthorised, the driver or any other
person incharge of the vehicle, vessel or other convey- -
ance, which is taken or praposed to be taken oyt of
the notified market area, shall stop the vehicle, vessel
or other comveyance as the case may be, and keep it

-stationery- as long.as may reasonably-be necessary, and. -

allow the said authority or officer to examing the
contents in the vehicle, vesssl or other conveyance and

. inspect all récords relating to the notified agricultural
- produce, livestock or products of livestock which are

in the ‘possession of such driver, or other: person
incharge for the purpose of asscertaining whether
there has been any sale or purchase of the potified
agricultural produce, livestock or products of livéstock
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carries whether the notificd Agricultural produce,
livestock "or products of livestock so carried is- liable
to fecs uader this Act and whether such fees has been
paid or properly accounted fer.

(7 The assessing authority or the ofiicer so
authorised shall have power to seize any- notified
agricultural produce, livestock or products of livestock

-saken or proposed to be taken out of the notified’

market ares either by human labowr orin any

yehicle, vessel or other conveyance, if such .officer has
- reason to believe that any fees or other ameunt dus
“under this Act, in respect of such produce has not
“been paid. Suck seizure shall forthwith be reported
- by-the: authority ‘or officer aforesaid to-s Magistzate

heving jurisdiction to iy the offences. under this Act
and:the. provisions of cecidons 457, 458 and 459 of {0
Lﬁde of Criminal Presedure, 1973 shall, so far-ag may
2, apply in relation to such notificd agricultural
produce, livestock or products of livestock sc seized

Ozl Aot

£ of 1974

as they apply in.relation fo any property seized by a

police officer,

{8) Any- person aggrieved by such seizure mé.y
appeal to the. Director of Marketing, who shall, after

-gving the said officer and the owner of the selized

property, an’ opportunity of bemg heard, give iz

decision .¢hereon; and every decision of ths Direstoy
Ty

of Marketing chall be eomplied with.”-

9. }.‘ﬂ "‘E’.c"lﬂn 22 OE -tbﬂ ).1?407991 AA-{:";Q h E'{J‘ﬁ"’ ‘nu_l Fomeadneapg
{i‘ for the words “no} cm%dmg oo year” the wordnof coin 2

0% a:.cemmp six  mentie” i) i’m’ tim words “rav
FKC 5 H0 years”™- the wer(s “rot. eneseding oL
year” N.P] respectively b s"bsuhm,. : :



_'ia-

ﬂ“

" b e m

.-m 10, T pecion 23 of 65 p A%~
L {a) for mbeecton (1), ﬁoﬂnwing tmb-
. mcﬁnh -chall be SGMﬁtuted, namely: -
' “(l) who-evcr contravenes the prOVlSlOILB of !
sectlon 7 or fails-to pay the; fees levied under su .
« tiom’ (1Y of section 12 shall, on conviction be punished
‘with imprisonment for a term, which-shall not be less
than six months but whick may extend to one year
and with fine, which may extend to five thousand’
rupees, l?m:l in the case of & continuing contravention
‘with forther fine which may extend to five hundred
rupees for every day dunng which the contraventso:l
‘is .coatinued after oonuctxon thereof: . -

Provxded that the Court may, for adequate and
special reasons 0 be mentioned in the judgement,
mposeasantcnoeof Jmpﬂsonmontforatcrmofless
than &ix m(mths P -

{b) after sub-semon (3) the followmg snb—sections
ahall he mserted, namcly — .

— “(d) Any person, who mlfully acts in contra-

: mhon of the provisions of section 17 or section 174,
shall, on conviction, be. punished with imprisonment
for & term, which shall not be less than three months
. but which may extend to six months and wnth fine,
whnchmayexte.ndtoonethousandmpees S

- Provxded that the' coust - ‘may for -adeguate and .
spwal reasons to:be mentioned in the mdgement,
. imppse a senteénce of nnpnsonment for g term of less
than three months, : _ :
L)) Any ‘person, who—

i ts - bx-obstructs  ingpeciies, .
seatd:mss)emegy eass;hgganthontyormﬁ

cer- guthorised under seehon l?C in oontmventlon -of
 the terms thereof; or'-. - ¢ '
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i:hanthfce months,”.”

- _L_‘-_ o ’ T _&
(n) Prevents or obstrnﬁts ins:}asﬁun " a3y
notified. agriculture produce, livestock or - preducts’ &f o
livestock or of any vehicle, vessel or other conveyanse’
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THE ANDHRA PRADESH (AGRICDULTURAL PRODUCE
AND LIVESTOCK) MARKETS (AMENDMENT)

ACT, 1988.

ACT NO. 18 OF 1988.
[25th April, 1988]

An Act further +to amend the Andhra Pra-
desh ({(Agricultural Produce and Live-
stock) Markets Act, 1966.

Be it enacted by the Legislative As-
sembly of the State of Andhra Pradesh in
the Thirty-ninth Year of the Republic of
India, as follows:-

1. (1) This Act may be called the Andhra Short title:
Pradesh (Agricultural Produce and Live- and Com-
stock) Markets (Amendment) Act, 1988. 'F“E?”L

*Received the assent of ihe Governor on the 24th April,
1288. For Statement of Objects and Reasons, please see the
Andhra Pradesh Gazette, Part IV-A, Extraordinary, dated the
24th March, 1983, at pages 4-5, ’ :

- [l41]
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(2) It shall be deemed to have come ioh. force
on the 26th February, 1988,

2. In the Andhra Pradesh (Agricultural Produce
'and Livestock) Markets Act, 1966 (hcreinafter refer-
red to as the principal Act), in section 34, in-sub-
section (1), in the proviso, for the words “provided that
where a market commutiee fails to make bye-laws 1nder
this sub-section”, the words “provided further that
where a market committec fails to make bye-laws or
adopt the bye-laws of some other market committee
under this sub-section” shall be substituted and before
that proviso, the following proviso shall be = inserted,
namely:—

“Provided that it shall be competent for a market
Committee to adopt the bye-laws-of any other market
Committee by a tesolution and the bye-laws so adopted
shall come into force in respect of the market com-
mittee adopting the same on the publication of the:
resolution in the Andhra Pradesh Gazeite and it shall
not be necessary to publish the adoptcd bye-laws in
the said Gazette”.

- 3. Notwithstanding anything in the principal Act
or any judgment, decree or order of any Court or
Tribunal or other authority to the contrary, no bye-
laws adopted by a Market Committee prior fo the -
commencement of this Act, shall be deemed to be
invalid or ever to have become invalid by reason only
of the fact that such adopted bye-laws or the resolu-
tion adopting them have not been published in the
Andhra Pradesh Gazette and accordingly the procee- -
dings taken or fce levied and -collected under Ssuch
adopted byc-laws shall be dcemed always to have been
‘taken or levied and colected in accordance with law
and all arrears of fees and other amounts due under
the principal Act as amended by this Act at the coni-
mencement of this Act, may be recovered as if they
bad accrued "'under the prmc:pal Act, as amended by
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this Acl and no suit or other proceeding shall be
instituted or continued in any court against the market
committec concerned or any person or authority what-
soever on the ground only that any such bye-laws or
the resolution adopting them have not been published
in the Andhra Pradesh Gazette and no Court shall
enforce any decree or order directing the refund of
such fees.

4. The Andhra Pradesh (Aant:u]tum] Producc and Repeal of
Livestock) Markets (Amendment) Ordinance, 1988 $7355e¢
is hereby repealed. .



THE ANDHRA PRADESH (AGRICULTURAL PRODUCE
AND LIVE STOCK) MARKETS AMENDMENT) ACT, 1995

"ACT No. 26 OF 1995
[29th Aprll, 1995

An Act further to amend the Aodhra Pradesh (Agricultural Pro-
duce and Livestock) Markets Ast, 1966,

Be It enacted by the Lcgislative Assembly of the State of
Aandhra Przdesh in the Forty-sixth Year of the Republic of India
as follows :—

1. (1) This Act may be called the Andhra Pradesh {Agri- Short title -
cultural Produce and Livestock) Markets (Amendmont} Act, 1995. 22;22?‘““’
(2) It shall bo deemed to have come into force with efiect
from the 14th Macch, 1995,
2. In the Andhra Pradesh (Agricultural Produce 2nd Live- Amszndmﬂnt
stock) Markets Act, 1966 (hercinafter referred to as the principal ac 1?‘:? 5
1966.

Act), in section 5,

(a) for sub-soctions (1) and (2), the following shall be
substituted, namely :—

(1) Every Market Committeo shall consist of fourteen
, mombers and shall be coastituted by the Government by notifi-
" cation in the following manper:—

(i) cight members to bs appointed by the Government
, it consultation with the Dircctor of Marketing from among the
followlng categories of growers of agricultural produce, owners of
livestock 2nd products of livestock in the notified area, namely:-

*Received the assent of the Goveror on the 29 th April, 1995 for State-
ment Of gbjects & Reasons, please :ec the Andhrg Pradpsh Gazelte, Part- |
1V-A Extrgordinary, di 17-4-95 of page 6.

201
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(a) growors of agri-cultural produce who are small
farmers }

(5 growars of agricultural produco other than small
farmers ;

{c) owners of livestock and products’ of livestock ¢

Provided that thero shall atleast bo three members from among
persons  belonging to  Scheduled Castes, Scheduled Tribss,
Backward Classes, minorities 2nd women :

Provided further that there shall ba atleast two members repre-
senting the category of small farmers ;

(i) two membors to be appointed by the Government in
,Gonsullation with the Director of Marketing from among the
licensed traders in the notlﬁ\,d area of whom one shil bs a samall
trader ;

" (iii) one membor to bs -appointed by the Government
from among the Presidents or persons-in-chargs, if any, for the
timo being perfroming the functions of Primary Agricultural
Co-operative societios or tho Co-operative Marketing Socisties
having areas of operation within the notified are;

(iv) the Assistant Dircctor of Marketing having jurisdi«
ction over tho notificd urea or any other officer nominated in this
behalf by the Dircctor of Markeling ;

(v) the Assistant Director of Agriculturo of Assistant
Dircctor of Horticulture or Assistant Director of Agimal Hus-
‘bandry or Assistant Director of Fisherics having jurisdiction
over the notificd area or any other officcr nominated in this he
haif by the concerned Head of the Dcpartment;

(vi) Chairperson of the Municipality or the Sarpanch or
the Gram Panchayat, as tho case may bo, in whose jurisdicfon
the office of the Market Committce is located;

Provided that in the case of a Municipal Corporation con-
stituted under any law rclating to Municipal Corporation fosti
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the time boing in force in the State, one parson as may be nomi-
nated by the Corporation shall reprosent the Corporation in the
Agricultural Market Committee concsrned whare a notified area
compriscs the Comoration azlso.

EXPLANATION 1

For the purpase of this sub-scction, a ‘smait farmer’ moans
a farmor holding an oxtent not more than 4.04686 hectaros (ton
geres) of dry land or 2.02343 hectares (five acres) of wot land.

EXPLANAT ON I

In computing the extent of land hetd by the farmers for the
purpase of this sub-scction 0.404686 hzctures {one acre) of wet
1and shall bz decmed to be cqualto 0.809372 hectares (two acros)
of dry land.

(2) Every Market Committee shall have a Chairman appoin=
ted from among its mxmbers spzcifizd ' in clause (i) of sub-section(l)
and a Vice-Chainman to b2 appointed from among its members
specified in clause (or clause (i) of sub-section (1), by the Govern-
ment in consultation with the Director of Marketing;

(b) in the frst proviso to sub-section (3), for tho expres-
sfon “appointed under clause (iv)”, the exprossion “appointed
under clause (ii)” shali bz substituted.

3. (1) Notwithstanding anything contained in the principal gyigting
Act, all the me mboars, Vice-Chairmian and Chairman of every members,
Market Commitice holding office at the commancement of the C;f:;rman
Andhra Pradosh (Agricultural Produco and Livestock) Markets and Ch?ﬂ-‘"
(Amendment) Act, 1995 shall coase to hold offico as such his Market °

and ther ocupon it shall bo compstent for the Goverament to %Oggam:;lfg

gppoint a porson or peisons to exercise the powers and ol office.

perform the functions of the Markot Committes until the
Market Committeo s reconstituted in accordance wih the -
provisions of sastion 5 of the Principal Act a5 amond-d by this Act,
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(2) The person or parsons so appointed shall subject to the
control of tho Governmont and to such instructions and Directions
as may bo issued, {rcm time to time, exercise the powers, dis-
charge the duties and parform the functions of the Market Com-
mittee and tzke all such actions as may be required in the inte~
rests of the Market Committee,

(3) The Goverament may fix the remuneration payable to
the person or pssons so appainted. The amount of such remu-
nerafion and other costs, ifany incured in the management of the

the committeo shall be payable out to the Market Commiite
Fund” . '

4. The Andhra Pradesh (Agricultural Repeal of Produce and

Livestock) Markets (Ameadment) Ordinance, 1995, is hore-by
repealed.




379
ACT Mo. 36 OF 1998.
*123rd December, 1998.]
AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH {(AGRICULTURAL PRODUCE AND
LIVESTOCK) MARKETS ACT, 1966..

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh

in the Forty-ninth Year of the. Republlc‘

of India, as follows:-

*[fleceived the assent of the Governor on the 22-12-1998.
Far statement of object and reasons please see the Andhra
Pradesh Gazette, Part-1V¥-A, Extraordinary dated 20-11-1998
at page 3.] '
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i. {1] This Act mav be called the An&hra
Pradesh {Agricdultural Produce and Live-
stock) Markets (Amendment) act, 1998.

(2) It shall come into force on such
date as the State Government may, by
notiFication, appoin:. -

2. In the Andhra Pradesh (Agricultural
Produce and Livestock) Markets Act, 1966,
in section 6, in sub-section (3), in
clause (a}, for the words “for a perlod

not exceeding six nonths", the words.

Puntil the market cormittee is reconsti-
raced® shali be substitnted.

8. BHAVANI FRASAD,
Secretary to Government,
liegisiacive hffairs & Justice,
Law Department.
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_'AN_DHRA-PRADES'H ACTS, ORDINANCES AND
.ua'amq 1mavREGHLATIONS Etc.

FHREESTRWRY NELIGEMR Andhra Pradesh
fé’i’af;é’é-‘ﬁ%ﬁl’f’ D the assent
of the YBFEERAe ' 5dhe 28th April, 2000
and ‘ the sajd assent is hereby first
published on the 2%th. Apr:.l 2000 in the
Andhra Pradesh Gazette for general :Lnfo:r:-

mation.

ACT No. 16 of 2000

An Act further to amend the Andhra Pradesh

{Agricultural Produce and Livestock)
HMarkets Act, 1966.°

Be it enacted by the .Legislative
Assembly of the State of Andhra Pradesh
-in the Fifty-first Year of the Republic
_of India as follows:~ .

1. (1) This Act may be called the Shozt
andhra Pradesh (Agricultural Produce and title
Livestock)} Markets (Amendment) Act, 2000. anc

. . o comemoe—
[891 -
! . LRl
- 3. 1259/7)



Anmendment of
gsection 4.
Act 16 of
1966.
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(2) It shall come into force on
such date as the Government may, by noti-
fication, appoint.

2. In the Andhra Pradesh (-Agricultural:
Produce and Livestock) Markets Act, 1966
in section 4, in sub-section {3), in

~ clause (a), after the words "Every Market

Committee shall establish in the notified
area" the words "excluding the -Scheéduled
areas! shall be inserted.

G. BHAVANI PRASAD,
Secretary to Government,
Legislative Affairs & Just:l.ce,
Law Departmént.



g1
STATEMENT- OF OBJECTS AND REASQHS

The Government of TIndia, by the provisions of the
Panchayats (Extensian to the Scheduled Areas; Act, 1936
(Central Act 40 of 1996) passed by the Parliament and recelved
the assent of the Presifpnt of India on the 24th December,
1996 have provided for extenaion of the provizions, cf Part
IX of the Constitution relating to the Panchayats to the
Scheduled Areas alsa. .

According to section 4({m){iv) ‘of that Act, the power ta
manage village markets by whatever name called shall be
vasted with Panchayats in Scheduled Areas.

According to section 4(3){d) of the Andhra Fradesh
{Agricultural Produce and Livestock) Markets Act, 1966, (A.P..
Act 16 of 1966) the Market Commitiee is responsible to esta-
blish and manage markets even .in Scheduled Areas. Since the
pravislons of the two Acts are overlapping, it is deciddd to
amend the State Act, suitably, to be in tune with the provi-
sions of the Central Act.

This Bill seeks to give effect to the above decision.

_B. VEERK REDDY, :
Minister for Marketing and
*. " Warehousing.
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THE ANDHRA PRADESH GAZETTE

PART IV-B EXTRAORDINARY
PUBLISHED BY AUTHORITY

RIGHT TO
INFORMATION

No. 14] HYDERABAD, THURSDAY, OCTOBER 8, 2015.

ANDHRA PRADESH ACTS, ORDINANCES

AND REGULATIONS Ete.,

The following Act of the Andhra Pradesh
Legislature received the assent of the Governor on the
3™ October, 2015 and the said assent is hereby first
published on the 8" October, 2015 in the Andhra Pradesh
Gazette for general information.

ACT NO. 14 OF 2015

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH (AGRICULTURAL, PRODUCE AND
LIVESTOCK) MARKETS ACT, 1966.

Whereas, it has been felt necessary to create
transparent efficient and hassle free markets for
agricultural produce in the state ;

And whereas, the Government has announced
the Andhra Pradesh Agricultural marketing policy, 2015
focusing on the reduction/ elimination of barriers to
participation in markets and barriers to trade by linking

J.No. 15 [1]



2 ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-B

Short title and

commencement.

Amendment of
section 2,

Act No. 16 of
1966..

all places of primary marketing and creation of a unified
virtual market of whole state;

AND WHEREAS, the Government of India is
also intent on creating national agricultural market and
has introduced new schemes;

AND WHEREAS, the Government of India has
stipulated certain prerequisties like issue of statewide
single trader license, single point levy of market fee,
online trade through electronic platform etc.

Be it enacted by the Legislature of the State of
Andhra Pradesh in the Sixty - sixth Year of the Republic
of India as follows:-

1. (1) This Act may be called the Andhra
Pradesh (Agricultural Produce and Livestock)
Markets (Amendment) Act, 2015.

(2) It shall come into force on such date as
the State Government may, by notification, appoint.

2. In the Andhra Pradesh (Agricultural Produce and
Livestock) Markets Act, 1966. (hereinafter referred to
as the principal Act), in section 2,-

(i) after clause (ij), the following clause shall be
added namely,-

“(ik) ‘Direct Purchase Centre’ means a place in
the notified area of Market Committee
licensed as a Direct Purchase Centre wherein
the operator of the Direct Purchase Centre
is permitted to buy the notified agricultural -
produce from the producers,”.

(i) for clause (vi), the following clause shall be -
substituted, namely,-

“(vi) ‘market’ means a place established or
declared under sub-section (3) of section 4 and includes
a market yard and any building therein, a warehouse,
a cold storage, a processing unit, a Direct Purchase
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Centre or any other place declared as market by the
market committee,”,

(i) Clause ‘(xva)’, shall be re-numbered as clause
- (xvaa) and before clause (xvaa) so re-numbered, the
following new clause shall be inserted, namely,-

“(xva) ‘Registering Authority’ means the Secretary
of Market Committee when all the farmers are
from notified area of such committee or officer
authorized by Director of Marketing when
farmers are from notified areas of more than
one market committee for the purpose of
registering Contract Farming Sponsors and
Contract Farming Agreement,”.

(iv) after clause (xivb), the following new
clause shall be insterted, namely,-

“(xivbb) ‘processing unit’ means a place in the

; notified area of Market Committee,
licensed as a processing unit wherein the
operator of the processing unit is permitted
to process the notified Agricultural
Produce, Livestock and Products of the
Livestock.".

(v) after clause (xvii), the following clause shall be
-added, namely,-

“(xvii) ‘Warehouse' means any building or
structure or other protected enclosure
including cold storage licensed as
Warehouse and used for the purpose of

storing agricultural produce on behalf of
the depositors”.

3. Inthe principal Act, in section 4,- Amendment of
section 4.
(1) in sub-section (3),-
(a) after clause (bb), the following clause
shall be added namely,-
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Amendment of
section 7.

4.

(2

“(bbb) Every Market Committee may also
declare in the notified area any
warehouse or cold storage or
processing unit or any other place as .
a market by following the procedure
as may be prescribed.”; '

(b) for clause (c), the following shall be
substituted namely,-

“(c) The Market Committee shall specify
the limits of every market established
or declared as a market by it and the
Government may notify the markets
with such limits, to be notified market
_area for the purpose of this Act.”,

sub-sections (4) and (5) shall be omitted.

In the principal Act, in section 7,-

(1) for the marginal heading, the following shall be

substituted, namely,-

“Licensing of Traders, Commission Agents

Processors, Direct Purchase Centres, Private

markets etc., and Requlation of Trade”.

()

in sub-section (1),-

(i) after the words “any place for the
purchase, sale”, the word
“warehousing” shall be inserted;

(i) for the words “by the market
committee”, the words “under this
section” shall be substituted;

(iii) in the first proviso,after the words
‘market committee”, the words “or the

Director of Marketing” shall be
inserted;

(iv) in the third proviso, after the words
“market committee”, the words “or the
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Director of Marketing or the Officer
authorized by him as the case may be”
shall be inserted and for the words “all
the arrears of amounts due to it", the
words “all the arrears of amounts” shall
be substituted.

(3) after sub-section (1) so amended, the
following shall be inserted, namely,-

“(1-A) There shall be a State wide
single licence for the trader to be
granted / renewed by the Director of
marketing or an Officer authorized by
him in the manner and in the form as
may be prescribed. The existing trader
licences granted by the Agricultural
Market Committees shall be converted actNo. 14 of2015.
into State wide single trader, licence
by the Director of Marketing or the
Officer authorized by him, within six
(6) months from the date of
commencement of the Andhra
Pradesh (Agricultural Produce and
Livestock) Markets (Amendment) Act,
2015. Until then the existing trader
licences granted by the Agricultural
Market Committees are deemed to
have been the State wide single trader
licences;

(1-B) Acommission agent licence shall
be granted / renewed by the
Agricultural Market Committee in the
manner in the form as may be
prescribed to operate as a
Commission Agent in a market;

(1-C) Warehouse licence shall be
granted /renewed by the Agricultural
Market Committee for establishing/
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(®)

(6)

operating a warehouse in the notified
area of the Market Committee, in the
manner and in the form as may be
prescribed;

(1-D) Processor licence shall be
granted / renewed by the Agricultural
Market Committee for establishing /
operating of a processor in the notified
area of the market committee, in the
manner and in the form as may be
prescribed;

(1-E) Licence for all other purposes
mentioned under sub-section (1) shall
be granted/renewed by the Agricultural
Market Committee to operate
anywhere in the notified area, in the
manner and in the form as may be
prescribed,”.

in sub-section (4)(a), in clauses (ii), (iii)
and (iv), after the words “market
committee”, the words “or the Director
of Marketing or the Officer authorized
by him as the case may be” shall be
inserted,

in sub-section (4)(b), after the words
‘market committee”, the words “or the
Director of Marketing or the Officer
authorized by him as the case may
be” shall be inserted and for the
expression “sub-section (1)", the
expression “sub-sections (1-A), (1-B),
(1-C), (1-D) and (1-E)” shall be -
substituted.”. -

for sub-section (6), the following shall
be substituted, namely,-

“(6) Notwithstanding anything
contianed in sub-section (1), no
person shall purchase for sale or
processing any notified agricultural
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(7)

produce, live stock and products of live
stock outside the market established/
declared by the market committee or

outside the licensed Direct Purchase
Centres,”.

for sub-section (7) along with proviso
thereto, the following shall be
substituted, namely,-

“(7) Notwithstanding anything
contained in sub-sections (1) to (6), the
Director of Marketing may grant/renew
licence in the manner and in the form
prescribed, to a person, after
examination of the credentials,
experience and the proposed plan to
establish a Driect Purchase Centre in
a notified area, with such facilities as
prescribed, for making purchases from
the growers of the agricultural

- produce, live stock and products of live

(8)

stock for processing, grading, packing,
storing and for sale/export of the
products:

Provided that the licence so
granted under sub-section(7) shall be
suspended or cancelled for violation
of any provisions of the Act.”,

after sub-section (8), the following shall
be added, namely,-

“(9) Notwithstanding anything
contained in sub-sections (1) to (8), the
Government may grant/renew a
licence to establish and operate
private market in the manner and form
as may be prescribed, after
examination of the credentials,
experience and proposed plan to
establish a private market in a notified
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area, for the purposes of this Act with
such facilities as prescribed for
facilitating transparent and effiecient
trading of notified agricultural produce,
live stock and products of live stock:

Provided that the licence so granted
shall be suspended or cancelled for
violation of any provisions of the Act.

(10)(a) The Director of Marketing may
from time to time identify and notify
the markets for conducting online
trade through electronic platform and
direct the market committee to provide
infrastructure for conducting online
trade within the stipulated time and the
market committee shall provide the
infrastructure within the stipulated
time.

(b) After satisfying himself that the
necessary infrastructure is provided in
the selected markets, the Director of
Marketing shall notify the date with
effect from which online trade through
electronic platform shall take place.”.

Se";:is;:o;:f 5. In the principal Act, sections 7A and 7B
and 7B. shall be omitted.

kil 6. In the principal Act, in section 11, for sub-
section 11.

section (1), the following shall be
substituted, namely,-
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“(1) Every contract entered into by a market committee
shall be in writing and signed by the Secretary
of the Market Committee in the manner as
may be prescribed,”.

7. In the principal Act, for section 11A, the  Substitution of
following shall be substituted, namely,- SR T

11A. (1) Every contract farming

“Contract | sponsor shall register with
Farming. |Registering Authority in such
manner and on payment of such

fee as may be prescribed

(2) The contract farming sponsor shall
register the contract farming agreement, with
the Registering Authority in such manner and
in such form as may be prescribed.

(3) Notwithstanding anything contained
in contract farming agreement, no title, rights,
ownership or possession shall be transferred
or attenuated or vest in the contract farming

sponsor or his successor or his agent as a
consequence arising out of the contract
farming agreement.

(4) Any dispute arising out of contract
farming agreement shall be decided by the
Registering Authority. He shall resolve the
dispute in a summary manner within thirty
days from the date of reference of dispute
by giving the parties a resonable opportunity
of being heard, in such manner as may be
prescribed.

(5) The party aggrieved by the
decision of the Registering Authority under
sub-section (4), may prefer an appeal to the
Director of Marketing within thirty days from
the date of decision. The Director of
Marketing shall dispose off the appeal within
thirty days after giving the parties a reasonble
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Amendment of
section 12.

Amendment of
section 12-F.

Amendment of
section 16.

opportunity of being heard and the decision
of the Director of Marketing shall be final.

(6) The decision of the authority under
~ sub-section (4) and decision in appeal under

sub-section (5) shall have the force of a
decree of the Civil Court and shall be
enforceable as such and decretal amount
shall be recovered as arrears of land
revenue.

(7) The agricultural produce under
contract farming shall be sold to the contract
farming sponsor in the manner prescribed,
on payment of market fee by the contract
farming buyer,”.

8. In the principal Act, in section 12, after sub-section
(1) and before the Explanation-I, the following shall be
inserted, namely,-

“(1-A) The Market Fee under sub-section(1)
shall be single point levy on notified
Agricultural Produce, Live stock and Product
of Live stock. If the Market Fee is levied and
collected by any Market Committee in the
State, and such Agricultural Produce, Live
stock and Product of live stock sold or
processed within the State are exported
outside the State, it shall be exempted from
the levy of Market Fee subject to production
of evidence of payment of Market Fee as
may be prescribed.”.

9. In the principal Act, in section 12-F, in sub-section
(1) , for the words “or on an application made to him”,
the expression “or on an application made by the
petitioner, after exhausting the opportunity under section
12-E”, shall be substituted.

10.  In the principal Act, in section16,-

(1) insub-section (1), for the words “ten percent”,
the words “twenty five percent”, shall be
substituted;
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(2) in sub-section (2), after clause (iii), the
following new clause shall be inserted,
namely,-

“(iii-a). grant of incentives for attracting private
investments into the designated marketing
related infrastructure in such manner as may
be specified by general or special order.”.

C.S.S.V. DURGA PRASAD,
Secretary to Government,
Law Department.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etec.,

The following Act of the Andhra Pradesh Legislature received the assent of the Governor on the
14™ August, 2019 and the said assent is hereby first published on the 17 August, 2019 in the Andhra
Pradesh Gazette for general mfonnatlon

ACT No. 28 of 2019

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
(AGRICULTURAL PRODUCE AND LIVESTOCK) MARKETS ACT, 1966,

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventieth year of the Republic of India, as follows:-

1. @) Thrs Act may be called the Andhra Pradesh (Agricultural Produce Shorf titte and
and Livestock) Markets (Amendment) Act, 2019. sl et

‘ (2) It shall come into force on such date as the Government may, by
notification, appoint. - ‘

2. In the Andhra Pradesh (Agricultural Produce and Live Stock) Markets ~ Amendment of

Act, 1966, in section 5,- } section 5. .
s Act No. 16 of
(a) in sub-section (1),- ' 1966.

(i) in the opening paragraph for the words, “nineteen members”
the words “twenty members” shall be substituted;






deemed to have been done or taken under this Act and shall
continue to be in force unless and until superseded by
anything done or any action taken under this Act.

37. (1) Notwithstanding anything in the Andhra Pradesh
(Telangana Area) Agricultural Market Act, 1339 Fasli, all
contributions made by the Market Committee constituted
under that Act to the fund which was called the Central
market Fund and all expenditure incurred there from, before
the commencement of this Act shall be deemed always to
have been validly made and incurred as if such contributions
and expenditure were expressly provided for in the said Act,
and no such contribution or expenditure shall be questioned in
any court of law on the ground that the said Act did not
provide for such contribution of expenditure.

(2) The balance of the said fund, if any, outstanding at the
commencement of this Act shall stand transferred on such
commencement to the Central Market Fund formed under
sub-section (1) of section 16 and shall for all purposes be
deemed to form part of that Fund:

Provided that the said balance shall be administered
and applied under sub-section (2) of section 16, only
for the purposes of the market committees constituted
for the notified areas within the territories specified in
sub-section (1) of section 3 of the States Re-
organisation Act, 1956.

Validation
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